1 Papers laid )

RAJYA SABHA .

Tuesday, the 5th February, 1980|the
16th Magha, 1901 (Saka)

The House met at eleven of the
<lock, Mr. Chairman ipn the Chair.

PAPERS LAID ON THE TABLE

Annual Reports and Avited Accounts
of the All India Handloom Fabrics
Marketing Cooperation  Society
Limited, Bombay for the years
ended the 30th June, 1977 and 30th
June, 1978 and related Papers.

THE MINISTER OF FINANCE
lAND INDUSTRY (SHRI R. VENKA-
TARAMAN): Sir, I beg to lay on the
Table a copy each (in English and
Hindi) of the following papers:—

(i) Twenty-second Annua} Re-
port and Audited Accountg of the
All India Handloom Fabrics Mar-
keting Cooperative Society Limited,
Bombay for the year ended the
30th June, 1977. [Placed in Lib-
rary See N. L.T-334|801. :

(ii) Twnty-third Annual Re-
port and Audited Accounts of the
All India Handloom Fabrics Mar-
keting Cooperative Society Limi-
ted, Bombay, for the year ended
the 30th June, 1978.

(iii) Statement giving reasong for

the delay in laying the papers
mentioned at (i) and (iiy above.
[Placed in Library. See No., LT-

80 for (i) and (ii)].

Summary of Conclusions ang Recom-
‘mendations, ag containeq in  the
Report (January 25 1980) of Shri
Justice C. A. Vaidialingam,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI BHISHMA NA-
RAIN SINGH): Sir, on behalf of
Shri Yogendra Makwana, I beg to
lay on the Table a copy of the Sum-
mary of Conclusiong and Recommen-
dations, ag contained in the Report
(January 25, 1980) of Shri  Justice
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C. A. Vaidialingam, Special Judge,
regarding the corruption charges
against the family members of the
former Prime Minister (Shri Mororji
Desai) and the family members of
the former Home Minister (Shri
Charan Singh), together with a state-
ment (in English and Hindi) giving
reasons for not laying simultaneously
the Hindi version of the document.
[Placed in Libiary. See No. LT-336|
80]

SHRI DINESH SINGH (Uttar
Pradesh): Sir, on this subject of
paperg laid on the Table, in respect

of the paper laigd by Shri Bhishama -

Narain Singh on behalf of Shri
Makwana, T would like to make 5
request, Since the House is adjourn-
ing today ang there would not be an
occasion to lay the full report on
the Table of the House till the next
session of Parliament, may T make
a request to the Government that a
copy of the full report is placed in
Parliament Library o that Members
could make a reference to it?

SHRI A. G. KULKARNI (Maha-
rashtra): Sir, T have to submit to you
that we gave a privilege motion yes-
terday 'What ig your decision on
that privilege motion? I wanted to
know about it.

MR, CHATRMAN: T have not acce- -

ded to that privilege motion.

SHRI A. G KULKARNI: You have -
not accepted it? SR

MR. CHAIRMAN: No. I have not
given my consent, T have given my
opinion on it

SHRI DINESH SINGH: The point
that I had raised should be gisposed
of first.

SHRI BHUPESH GUPTA (West __

Bengal): Sir, T have a submission on
that point, Sir, you said you would

consider the Rajya Sabha Resolution -
of August 10, 1978 on the gubject on = -

which Shri Makwana has laid on
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the Table a summary of the report,
_ namely, the Report of Shri Justice
C. A, Vaidialingam  What I submit
to you is, you should kindly cone-
sider the Resolution. Sir, the Reso-
lution hag two aspects—(1) that the
Chairman should appoint a Commit-
tee of this House. You said, the ear-
Yer Chairman...

MR CHAIRMAN: I assure you that
the file came to me yesterday, but
it came in connection with a privilege
motion., But I will get hold of that
file now and before thg House assem-
bleg again, I shall have gone through
it.

SHRI BHUPESH GUPTA: I am not
talking' about the privilege motion.

MR. CHAIRMAN: No, no, I shall
go through the file, see the Resolu-
tion to which you refer; gsee the whole
history of the thing and then decide
what action is open to me, and what
action is open to the Government.

SHRI BHUPESH GUPTA; It is for
your consideration. Now that the
Government has laid on the Table of
the House g summary, I make a sub-
mission to the Government through
you. You decide whatever you have
to say; we shall naturally obey My
submission to the Government
through you, apropos the report
of the summary he has laid is this
that T do not know as to why the
summary should be laid only. The
full text chould have been made
available to the House.

MR. CHAIRMAN: I may tell you
that the report is of several hundred
pages, 500 pages. The Government
wantg to study it and then, for the
moment, you know the conclusion.

SHRI PILOO ™MODY (Gujarat):
Provideq it has not come in the press.
Having come in the press, the gtudy
is severely restricted by public infor-
mation. .. :
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SHRI BHUPESH
want to know why...

GUPTA: We

MR. CHAIRMAN: Mr. Mody, the
bulk of that report is very frighten-
ing; it would not be possible...

SHRI PILOO MODY: You know, I
have pever been frightened by the
bulk, Sir.

MR, CHAIRMAN: I refer to  the
bulk of the volume, «

SHRI BHUPESH GUPTA: I de~
mand, Government should consider
this; Government ghould consider the
suggestion of the Rajya Sabha which
hag two aspect. One is, a Committee
of the House or 3 Commission, Now,
I find Shri Vaidialingam recommen-
ded a Commission. Hon  Members
also want it. I have no objection if
a Commission is appointed. ‘There-
fore, if the Government doeg not
agree to suggest to you that a com-
mittee of the House should bhe ap-
pointed to go into these allegatioms,
then the Government should suo
moty immediately appoint a com-
mission under the Commissions of
Inquiry Act. Sir, I have before me—
and that would be very edifying for
the House—iranscript of the tape-
recorded statement of Mr P. N. Bala-
subramaniam which would throw
more light on this report. I will just
read it to you. I am ready to place
it on the Table of the House. Sir, it is
said by Mr. Balasubramaniam, who
claims to be a friend of the Morarji
Desai family for twenty years, how
he got four Gupta brothers of Jalpur,
took them to the residence of the High
Commissioner in London, made them
meet Mr Morarji Desai and Mr,
Kant; Desai, and the deal wag that
COFEPOSA warrants against them
would be withdrawn provided they
paid Rs. one crore to Mr. Kanti De-
sai. (Interruptions) The money was
paid.

MR, CHAIRMAN: Mr. Gupta, you
have only a copy of the summary in

R
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ybur hand. May I request you to
study the whole report?

SHRI BHUPESH GUPTA: The
Government should make the posi-
tion clear.

MR. CHAIRMAN: At the moment
the Government would not be in a
position to say what action would be
taken on it.

SHRI BHUPESH GUPTA: Sir, I
have got copies of letterg dated the
29th October, 1979 addresseq to the

President of India and the 19th
August, 1979 addressed to the then
Prime Minister, Mr Charan  Singh,
confessing it. Now, Sir, these let-

ters are revealing. It is a very serious
matter, and should be immediately
looked into. I do not know what will

happen. Mr. Balasubramaniam says
he got out of that Rs. 33 lakhs as
his share and he says many other

things. It is said in the presence of
the Indian press materialy worth
Rs. 1,550J)0 were presented to M,
Kanti Desai and those were brought
‘in the baggage of the then Prime
Minister. (Interruptions).

MR, CHAIRMAN: Mr. Home Min-
ister, if you give an assurance to look
into it, that would be quite enough.

SHRI BHUPESH GUPTA: Sir, this
ig a very serious allegation. I de-
mang immediate action in the light
of the gtatement that I have got. You
can read that statement. It is the
text of a tape-recordeq statement.

MR. CHAIRMAN: May I tell you
that your eloquence js being wasted?
They have had only 48 hourg with
that 500-page report. So what gction
they are going to take, they will de-
cide, (Interruptions)

SHRI BHUPESH GUPTA: There-
fore, we are asking that they should
decide it. That the report ig a 500-
page report ig not the issue Al] these
matters have been brought before
the House. (Interruptions)
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MR. CHAIRMAN: People on
side, Mr. Rabi Ray and others, have
been Ministerg in the other Govern-
ment. You know that you cannot de-
cide matters instantly ~ Therefore,
you must give them 4 little preathing
time also. L

SHRI BHUPESH GUPTA: Sir, I
understand we are adjouring today.
(Interruptions) Since we are adjourn-
ing today, the Government should
announce that a commission of in-
quiry will be appointed. (Interrup-
tions) He said he will inquire into it.
Inquire into what? (Interruptions)

MR. CHAIRMAN: I am afraid, you
cannot out-talk Mr. Bhupesh Gupta.
You better sit down while he finishes,

SHRI BHUPESH GUPTA: Sir, I
am very grateful to you. You please
sit down. ILet me deal with them.
You will not be able to deal with
them in a mild manner.

SHRI DINESH SINGH: All that
I am saying is that now that a sum-
mary has been placed on the Table
of the House, what is the difficulty

"in placing a copy of the report in the

Library of Parliament?

SHRI PILOO MODY: Unless there
is something mala fide, what is the
difficulty? (Interruptions) What is
the difficulty in placing it there? (In-
terruptions)

MR. CHAIRMAN: Just a minute,
It is a small point: if you have placed
the summary, why not place the re-
port itself? (Interruptions) )

SHRI BHUPESH GUPTA: I sug-
gest, pending an enquiry, the Gupia
brothers of Jaipur should be imme-
diately interrogated. One crore of
rupees they paid to Mr. Kanti Desai.

At AR ST WE (SHIAIW) ¢
100 A5 #T Y &7 500035 F7 IGHT

this -
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28 @R T FETCH FqATFR A Fg
aTaT g q41 grir 1 (Interruptions)

fr

ot wwmfa IR, gWAIES |

o agHR (arh g fag) : aw
oft, @ A qrfAr FroAT B oggardy
P wrar #% 41 AEFERSRA  FE@l
FL AT JOH F g fgq @A F
qed 9T @ & Iy | sifwe fefE-
FEr ag g f5 500 O wv PR
T W UF & FY A g ogEr ¥
Tadz ¥ Igwr IgAr W & wex
qre & AQRITT JT § SHF 0
Fgr agr e aet @ € T
TadHz IWHY WArET wET g M
BT @q7 & ga w@dr § 1 e}
% T AT § FF A0 AT HIL
B9 oF ARw AT ged ¥ §AHEL
F1oeor # @y gy s@ fod @
At AT QA F geA 9T W@ &0
g 1 g "o qlo WTo & e AN
I S LT e T FE FAW
ITHT F@T AT eqry F @i 1 e
F g qugaifas sdae af w39,

7 feq) & o fafefregng =8 AT -

‘ag’?fmﬁ F1 fagrs aﬁs‘r | W

SHRI BHUPESH GUPTA: I am

very glad that he has referred to my
name. - ;

MR. CHAIRMAN: I think it is a
very fair statement which the hon.
Minister has made. He has only one
copy. If that is placed in the Lib-
rary, what is the Government going
to do?

'SHRI RABI RAY (Orissa):
did he not get three copies?

SHRI BHUPESH GUPTA: I volun-
teer. If you do not have your Secre-
tariat, let the copy be given to me.
I will have it multiplied.

Why

[ RAJYA SABHA]
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MR. CHAIRMAN: I can see yaur
point. (Interruptions)

SHRI BHUPESH GUPTA: It is not
a matter of copying.

SHRI RABI RAY: The copy can be
xeroxed immediately. | - f

SHRI PILOO MODY: It was not a
fair statement at all.

SHRI BHUPESH GUPTA: I want
an assurance that a commission of in-
quiry will be appointed. The Gupta
brothers should be immediately inter-
rogated. Here, Sir, is a confessional
statement about the Gupta brothers.
They have paid one crore of rupees in
the residence ot the High Commissio-
ner of India in London. Mr. P, N.
Balasubhamanian himself took him to
his house,

MR. CHAIRMAN: Please hear me,
I do not think the hon. Home Minis-
ter can on his own responsibility give
an assurance of any type. It is a
Cabinet matter. I do not think that
you can get any assurance from him,
nor do I invite him to do so.

SHRI BHUPESH GUPTA: All right,
Sir. After a fortnight.

SHR] SHANTI BHUSHAN (Uttar
Pradesh): I do not know whether the
hon. Home Minister hag ever heard
of Xerox and Xerox copies. If he has
heard of it, then, in that case, he
must know that even a 500-vage book
can be Xeroxed in one day and that,
therefore, there should not be any
difficulty. The Government can go
on studying that report and think of
what action it wants to take.
But there should be no difficulty in
placing a Xerox copy of that report
in the Library of Parliament within
a single day or two days.

SHRI BHUPESH GUPTA: May 1
have your permission Sir? May I

lay these papers on the Table of the
House?

MR. CHAIRMAN: Till yesterday
nothing was to be placed on the Table
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except on the opening day of the next
session, for reasons which I do not
wish to give here because it is not
necessary—The leader of the Oppo-
sition was also there—it has been very

good of them to have at least placed,

the summary so that you do not have
to read the newspapers. And having
done that, give them a littel time. I
know Xeroxing can be done, but then
probably the newspapers will publish
the report before everybody else.

SHRI PILOO MODY: Mr. Chair-
man, Sir, may I make one submission
to you? (Interruptions) This report
has emanated from a resolution of
this House. This report has not
emanated from any action taken by
Government.

THE LEADER OF THE HOUSE
(SHRI PRANAB MUKHERJEE): No,

no.

SHRI PILOO MODY: It has ema-
nated from a resolution of this House.
Therefore, any consideration of this
report by Government is something
that has nothing to do with whatever
is required in order to pursue the
resolution of the House.

.~ Ny

oft B i (faEe) ¢ @y, 7@
fadew 7g EfF ga 77 WA WErET
fass fag &t § fadh st ft 71
afex arft o § #R gafag e T
g ww wgw & fFogd o faw
W gF Y § 9y e g
qrEF R FT & a1 Afewes w
T uF Fr adr g g §
afs 7g Aqfore Y | 9€% 9 T
zigT =t gE g e afe e W
g Sy @t 7 gw wfwt i AR
wa F5 Yfaat Rt a7 g 9§ 1T
qrrr ¥ faw fare W& § 0 W
g qfg Fram g 5 oF
FY TAF qr@ 4G

SHRI A. G. KULKARNI: Sir, would
you allow me? (Interruptions)
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MR. CHAIRMAN: Do you believe
anybody’s word or not in this House?
The hon. Minister for Home Aff-
airs

}

SHRI PILOO MODY: Certamly rot
the Minister.

MR. CHAIRMAN: .. .is a respectable
member of this House at the moment.
He is making a statement that he has

got one copy. I will accept that
statement.

SHRI PILOO MODY: Three copies

have to submitted to the Government
(Interruptions)

MR. CHAIRMAN: I think that ivs
enough. We shall proceed to the next
item,  Special Mentions. Mr. Shahi.

o% WARG "I
“u'a' «. ®

AW, 7
(Interruptions)

st awmafa : o7 SO wed ae
#Tg HrowT § |

it dvex Wi 2 Wy, §7 ger
g fr ag dafere s &, sEw-
e § a1 sy FwT § srm‘ra‘r
¥ q amgar § il 0.

=it qumafa gfa, a1 s @Ry
gaT & @ 98 W fag 3 =1 o
WX A1 HAGT § S AT §

LESERERIEEE R ERIcE S Ead
o qawT g {5 w1 a g gar o

SHRI BHUPESH GUPTA: Sir, one
thing you have not clarified. We
wanted to know if the copy is a typed
copy or a cyclostyled copy. If it is
a cyclostyled copy, many copies must
have been taken. One does not make
a few copies by cyclostyling, You
understand it.

MR. CHAIRMAN: Yes,

I under-
stand it. .
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sfy @Y wx  (IPET) I
waIEE § 7 fear & ww  wm

3!

° MR. CHAIRMAN: Nothing pre-
cludes the hon. Home Minister from
giving a copy even earlier than the

date which he has mentioned, namely,

the first day of the next session, If
he can manage it, he will do it.

SHRI B. D. KHOBRAGADE (Maha-
rashtra): That is entirely a different
question. The question is whether

the hon, Minister has got more copies.

If it is a cyclostyled copy, then he has
got more copies and there should be
no difficulty. The question is very
simple, whether it is a manuscript
copy or a typed copy or a cyclostyled

copy. .

MR. CHAIRMAN: I am quite sure
that if a copy is placed in the Library,
out of 244 Members,; 240
have read it.

SHRI B. D. KHOBRAGADE: That

is a different gquestion.

SHRI BHUPESH GUPTA: That is
not necessary. )

MR. CHAIRMAN: Now I will call
Mr, Shahi. N

SHRI PILOO MODY: I assure, Sir,
the Home Minister will never read it.

*ft ATET wAE A ¢ T
uTge, § @ud g9 qAS FW F TGS
gy wex fraga e f5 ww 3w
e F FEefeqd § | 717 gl FE
F A9 Y A¥§ AT SwAx €
T AT Sorde @7 A forRe 7 §
- HIT 77 ST § v OF w7 ad) @
FTET & | a8 FEAT OF gF & FT §,
wifaa ata § | gEfog a8 @27 &
wrq SATEdt g |
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for irrigation in U.P. 12

St gvrafe o w1 gET FW
w0 a1 g9 frard wrd frg 33 <3

* AFER NA® WEY ¢ g8 FEA
fr oF & F9T & a2 WA F qIq
SqTIAT § )

=Y Wlo 3o GIAVNE : 34T TEFAT- -
wréer w2, 92 qfet ? '

REFERENCE TO THE - REPORTED
SHORTAGE OF DIESEL FOR IRRI-
GATION IN UTTAR PRADESH

oft AmtvaT e Wy (STIAIT):
77, AW QAwe Haw g § 5 I
gt wrgE g fF g@ F FR0 I9AT
3w ¥ g4 F AR AT 91T §Y
TE & | HE AR AT QET FAw A
HI OBAA FT W TAT & | @ FHY
waq & fag wraws § fs fg=rd &)
g syaeqr g1 AT faard &7 syamqr
¥ fag wifs qd@f Saz 93w & fady-
FT F A F1 qgT w41 §, ofsww
Zagdeq #v AT agT FAY &, AT HIY
SrEde Tqafeq WK afr I S
¥ word § AR e F mR @
faarf &1 @ § 1

Y, AW, W Aogwr ¥
o w1 qoers faowsr www w3 H
T § | IUT AW F gHT Y Iy
g WX FEG A wgRT ¥
frage frar f5 S W @9 g,
AL qow & 9 A oavga av
s 1 g9 feard ¥ feomae w@w ¥
AT TF A1G T Sy @F AT
IAIAIN i q@R ¥ fAdea fear
fis #q & #w qar® g T gAY
At & fac fagr sw A w09
oA wE & fag fgr s
L ag o A fadqar ar @i
BIF F I AT ¥ F4G 500
YL FT 7+ ST § Ig q9i7 gr e



